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X CCP N®. 7/05 in OA  No.594/112

ORDER OF THE TRIBUNAL

20.5J005
Slui Manoj Shanna, comisel for the petitioners.
Shri S. A. Dlmrnadliikari coimsel for the 

respondents.
Thie learned counsel for the respondents states that 

the direction given by the Tribunjd on 21.7.2004 in QA 

No.594/02 has been foUy complied Yvitli by the 

lespondents by leiiistating tlie appHcaiit in semce. Thus, 

there is M l comphai^e with the aforesaid direction of 

the Tribuiial. Therefore, the OA has become iiifructuows.

On the other hand the learned counsel for the 

apphcant states that the order of tlie Tribunal has not 

been fully compHed with by the respondents in 

accordance with tlie direction given by the Tribunal. The 

apphcant has already been reinstated in ser^dce, but a 

iresh appointment order has been issued to liitn. 

Therefore, aU the past services of 28 years of the 

apphcant has been washed away. Thus, the respondents 

have not fiiliy complied with the direction in accordance 

with the judgement of Supreme Court in the case of UOI 

& Ors. Vs. M. AsHaan.

We have considered the rival contentions of bothi
the parties and on c^efal perusal of the records, we are 

of the considered view that no fresh direction can be 

given at this stage. However, the learned counsel for the 

apphcant is at hberty to approach this Tribmid. if he still 

feels aggrieved and so ad\dsed.

In vieŵ  of the above, the CCP has become 

infructuous. Accordingly, the same is dismissed as 

mfructuous. No costs.
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